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THE ANDHRA PRADESH COMMISSION FOR BACKWARD
CLASSES ACT, 993

ACT No, 20 OF 1993.%
[8th October,1993]

An Act to Consfifute 3 Commission for the Backward Ciasses ofher than
Scheduled Castes and Scheduled Tribes in the Siate of Andhra Pradesh
and to provide for matters connected therewith or Incidental thereto,

BE it enacted by the Legislutive Assembly of the State of .Andhra
Pradesh in the Forty fourth year of the Republic of [ndia as follows :(—

CHAPTER-I
PRELIMINARY

V. Short title and ex rent~—(1) This Acl may be called the Andhen
Pradesh Commission for Backward Classes Act, 1993.

(2) It extends to the whole of the State  of Andhra Pradesh.
2, Definitions,—In this Act unless the context otherwise requires—

(a) “backward classes™ lor the purpose of this Act, mieans sguch
hackward classes of sitizens of Andhra Peadesh other than the Scheduled
Castes and the Scheduied Tribes as may be specificd by the State Govera-
ment in the lists ;

(b) «Comumission” means the Andhra Pradesh Comntssion for
Backward Classes constituted under seclion 3;

{c)} “Government” means the State Government of Andbra Pradesh

(d) “lists” means lists prepared by the Government from time to,
time for the purposes of making povision. for the reservation of

® Received the assent of the President on 3cd December, ‘]993. For Statament gf‘

-OhjecGs and Reasons, Please see the Andhra Pravlesh Gazetre, Pavt-1V-A, Extragrdiary,

dated 23rd March, 1993, at P §
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appientments of posts in favour of the backward  classes of citizens

adequataly repregented

: lacal authority or other
authority in the State, C

(¢) “member”  moans a member of the

Commission and facly-
des the Chairperson;

{f) “notification” means g notification’ published in the Andhra

Pradesh Gazerre: and the word notified shall be Construed accordingly .

“(g) “prescribed” meang prescribed by rules made wider this Act

CHAPTER-II
"ANDHRA' PRADESH COMMISSION FOR  BACKWARD ¢t agsys

(2) The Commission shall consist of the following Members ROmi-
nated by -the Government-— -

{a) a Chairperson who is of has been o

ludge of High Court a;
a retired judge of the Supreme Court;

.. (8} 2 Social Scicntist ;

.___-(C)--two- persons, who have spccia}. knowledge in Tuatters reluting
to bickwaid closses ; and _

@ a Member-Secretary who shajl be ar. officer of the
in the rank of Secretary to the Governmen

4, Term of office and conditions of service of Chairperson aid Men;-
bers.=(1) Every Member shall hold office f;
the date he assumed -office,

(2) A Member may by writing nnder his hand add;‘ess;.d
Gpvar_;m_aent resign from the office o
of Member:at any time,: . - -

F

Goverament. -

Ora term of three years from

LG 'O -the-
f Cha_irpcr'spn 01 as the case may be .
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(3) The Government may rsmoave a person from . the office of
Mambnr 1f that peraon ,==
(a) becomes an undischarged insolvent ;

(8) is convicted and scatenced ‘to imprisoninent for ag oﬁ‘cncc
with is the opinion of the Government involves.moral turpitude :

(¢) becomes of unsound mind and stands so declared by a compe-

tcnt court

(@) refuses- to act or becomes incapable of acting-;

(e) is, without obtaining leave of absence from the Commrss:on
absents h:msclf from three consecutive mectings of the ‘Commission,

.. (f) hasin the opinion of the Government, so abused the position of
Chairperson or Member as to render that persons continuance in office
detrimental to the interests of the backward classes or the public interest:

Provided that no person shall be removed under this clause- until

that person has been given an opportunity of being heard in the matter.

(4) A vacancy caused under sub-section (2) or o*hermse shall be
filled in by fresh nomination.

(5) Thc salaties and allowances payable to and. the other tcrms
and conditions of service of the Chairperson and Members shall be such
as may be prescribed.

5 Officersand other employees of the Commission. -—(l) The Govcrn-

_mcnt ‘may provide the Comamission with such officers and employees as

may be mecessary for the efficient pcrformancc of the functions of the
Commision. :

(2) The salaties and allowances payable to and the other terms and

" conditions of service of the officers and other employees appointed for

the purpose of the Commission shall be such as may be pxcscnbed

6. Salories and Allowances to be paid out of grants.——The salaries
«nd allowances payable to the Chairperson and Members and 'the
dministrative cxpenses, including salaries, _allowances -and pensions
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payabie to the officers and other cmployees referred to in section 3 shall
be paid out of the grants referred to in sub-section (1} of section 12

1. Vacancies ete., not to in-validate proceedings of the Commission. —
No act or proceeding of the Commission shall be tnvalid on the ground
merely of the-exis‘cnce ol zny vacancy of defect in the constitutien of
the Cc mmission.

8. Procedure to be reguluted by the Commission.~(1) The Commission
shall meet as and when necessary at such time and place as the
Chairperson may think fi1.

(2) The Commntission shall regulate its own procedure.

(3) All orders and decisions of the Commission shall be auihenri-
cated by the Member Scurciery or any other officer ¢f the Commission
duly avihorised by the Mcembet-Secietary in this behall

GHAPTER- Il
FUNCTIONS AND POWERS OF THE COMMISSION

8. Functions of the Conunission.—{1) The Commission shell examine
requests for inclusion of any class of citizens as 2 backward class in
the lists and hear complainls of over-inclusion or under-inclusion of
any backward class in such list and tender such advice to the Govern-
ment as it deems appropriate. -

(2) The Commission shall exzmine ard make recommendations on
‘any other matier relzting to the backward classes that mey be referred
to it by the Government from time to time.

10.  Powery of the Commission.—The Commission shall while perfor-
ming ils funclions under sub-scction (1) of section 9, shall have ail the
powers of a Civil Court trying a suit and in pait culer in respect of the
following matters namely :(—

(@) summoning and enforcing the atlen¢1nc,e of any person From
any part of State and examining him on oath ;
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(5 requiring the discovery and preduc;ib_n of any document.;

{¢) receiving evidence on affidavits ;

{d) requisitioning any public recerd or copy thereof frem an®
coutt or office. ;

() issuing commissions for the cxamination of witnosses and
documents ; and

(f) any other matter which may be prescribed.

V1. Periodic revision of list by the Government.—(1) The Goverament
may at'any time, and shall, at the expiration of ten years from the coming
into force of this Act and every succeeding period of ten years theteafter,
undertake revision of the lists with & view to excluding from such lists
those classes who have ccased to be backward classes or for including
in such lists new backward classes.

(2) The Government shall while undertaking any revisior rofeized
to in- sub-section (1) consult the Commission.

CHAPTER - IV

FINANCE, ACCOUNTS AND AWDIT

12, Grants by the Government— (1) The Governmext shall after due
appropriation made by the Legislalive Assembly by Jaw in this behalt
pay to the Commissicn by way of grants such sums of money as the
Goverrment may think fit for being utilised for the purpesc of this Act.

(2) The Commission may spend such sums as it thinks [it for perfor-
ming the functions under this Act and such sums shall be treated as
expendiiure payable cul of the grants referred to in sub-sectiom (1).

13, Aecatnits and Audit.— (1) The Commission shall maintsin proper
accounts and other relevant records and prepare an annusl stztement of
secounts in such form as may be prescribed by the Government in conr-

ultation with the Accountant General, Andhra Pradesh.

(2} The uccounts of Commission skall be audited by the Accountant
General, Andhra Pradesly at such intervals as may be specified by him,
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ard any expenditure incurred i connection with such audit shall be
Payable by the Commission to the Acceuntant Getreral, Andlira Pradesh.

(3) The Accountant General, Andhra Pradesh and’any person
appointed by him in connection with the audit of the accounts of the
Commission under this Act, shall have the same rights ard privileges
2ad the authority in connecticn with such audit as the Acccuntant
General, Andhra Piadesh generally has in conncefion with the audit of
Goverament accounts and in particular shall have the right to demand
the preduction of books, accounts, coneected vouchers.and other docu-
mcuis and papers and to inspect any of the offices of the Commissien.

14, Annual Report—The Commission shall prepare in such form and
at such time for cach financial year a5 may be prescribed its annual
report giving a full account of its activities during the previous -fiman-
cial year and forward a copy thereof to the Government, .

15.  Annual Repert  and audit reper! to be laid before Assembly, —
The Gevernment shall cause the znnual report together with a memo-
ramdum of action taken on the advice rendered by -the Commission
under section 9 and the reasons for the ncn-zcceptance, if any, of any
such adviee and the audit report te be laid as scon as may be after they
are 1eceived before the Legislative Assembly.

CHAPTER - V

MISCELLANEOUS

16. Chairpersen, Members and employees of the Commission fo ke
public servants Central Act 45 of 1860.—The Chairperson, Members and
cmployees of the Commission shall be deemed to be public servants
within the meaning of section 21 of the Tndian Penal Code. '

17. Power te make rules —(1) The Government may by notification
in the Official Gazette, make rules for carr)*mg out ail orany of thc
provisions of this Act. '

(2) In partieular and without prejudice to the generally of the fore-
. going powers such rales may pmvldc for all or any of the fellowing
matters, namely ; :



A%

103

(a) Salaries and allewances payable to and the other terms and
corditiens of sefvice of the Chairperson and Members ugdér sub-sectiom
(5) of section 4 and of office rs and ether employees under sub-section @)
of section 5 ;

(b) the form’in which the annual statement of accounts shall be
maintained under sub-section (1) of section .13 ;

- () the form and the time of which the anaual report shall be pre-
pared under section 14 ; .

(4} any other matter which is requited to be or may be prascribed, -

(3) Every rule made under this Act, shall immediately after it is made be
laid before the Legislative Assembly of the State, if it is jn scssiom and if
it is not in session, in the session immediately fcllowing for a total perigd
of fourteen days which may be comprised in one session or in two sueces-
sive sessions, and if before the expiration of the session in which it is so
laid or the sessicn immediately following the Le gislative . Assembly
agrees in making any modification in the rule or in the annulment of the
rule, the rule shall, from the date on which the modification or annulment
is notified Wave effect only in such modified form or shall stand ang ulled,
as the case may be, so however, that any such modification or annulment
shall be without prijudice to the validity of anything previeusly dene
under that rule.

I8. Power te remove difficulties~—(1) If any dificulty arises in FRviag
effect to the provisions of this Act; the qucrnme:nt mway by order pul-
lished in the Official Gazette make provisions not inconsistent with the
provisions of the Act as appear 16 them to  be necessary or expadicnt fas
rermoving the difficulty. '

* {2) Every order made under this section shall, as saom as may be
after it 1s made, be laid before the Andhra Pradesh Legislative Asscmbly,

¢



THE ANDHRA PRADESH COMMISSION FOR
BACKWARD CLASSES (AMENDMENT) ACT, 1995.

ACT NO. 16 oF [995
[17th Keb. 95]

An act to amerd t e A ndhrs Pradesh Commissi™u for Back Tard
Classes Aet, 1997 .

BE it cincted by the Legislative Asseiibly of the State of
Andhra Pradesh in the Forty-sixth year of the Republic of Tadia
as follows ) .

I. (1. This Act may be called the Andhra Pradesh Comn Shorttille
mission for Backward Classes (Amendment) Act, 1995. .. eacement,

2. (2) It shall be deemed to have come into force on the 7th

—.

September, 1994,

2. Inthe Andhra Pradesh Commission for Backward Clasces ggnonii_rgen;
Act, 1993, in section 9, aficr subseations (2), the following ShiSHOR

shzll b2 inserted, namely :— 1593,

(3) Ttshall be competent for the Commission at the request
of the Gavernment to make an interim report in regard to any,
Castes or Classes in wholose oases urgent action under the Actis,
in the opinion of the Government necessary.  Any aotion taken
by the Gavernment on the basis of such report shall be subject to
review with prospective effect as and when the final report of the
Commission is received. '

3. The Andhra Pradesh Commission for Backward
Repeal of

(Ameadment) Ordinance, 1994 is hereby repealed. Ordinauee
15 of 1994,

Received theassent of the Governor on the 16th Feh. 1995, For
Statement of Objects & Reasons, please see the Andhra Pradesh G zetee, Part N
I¥-A, Extraordinary. dated 17th Jan. 1995 at Page 4.!

97
J. No,.—1854—13 o



THE ANDHRA PRADESH COMMISSION FOR BACK- ’ !
WARD CLASSES (AMENDMENT) ACT, 1997. :

ACT No. 2 OF 1997F '
[17th March, l99§

* AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
'COMMISSION FOR BACEKWARD CLASSES ACT,
1993.

Be it enacted by the Legislative
Aqsembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republic - i
of India as follows:-

B *Recewed the assent of the Governor on _1.4th March,
1997. For Statement of Objects and Reasons, please see thae A.P.
Gazette Part IV-A Extraordinary dated 21st September, 1996 at
P-3.

o



Snort title
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1. {1) This Act may be cal led the Andhra

and commence- pradesh  Commission for Backward Classes

ment.

Am.endme.nt
of

Section 9)
act 20 of

71993,

. {amendment) Act, 1997.

(2) It shall-come into force on such
date as the State Government may by

notification appoint.

2. In the Andhra Pradesh Commission
for Backward Classes Act; 1993, ir sec-
tion 9, after sub-section (3), the follow-
ing shall be irserted, namely:- '

"(4) The Commission shali enguire
into specific complaints with respect to
tihe non-observance of the mle of reser-
vation in the admissions into educaticnal
Institutions and also reservation of
agpointments to posts/services under the
Government and other loeal aythority or
other authority in the State, as appli-~
cable to the listed Backward Classes and

% 1 furnish its report to the Government.",

. G. BHAVANI PRASAD,
Secretary to ‘Government,.
Legislative Affairs and Justice,

Law Department.



ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the 29th March, - 2000
and the said assent is hereby first
published on the 30th March, 2000 in the
Andhra Pradesh Gazette for general
information:—~

ACT NO. 2 OF 2000

An Act further to amend the Andhra Pradesh
" Commission For Backward Classes Act,
1993,

Be it enacted by the Legislative
Assembly of ‘the State of Andhra Pradesh
in the Fifty-first Year of the Republic
of India as follows:- )

(91
3.1259/2



- Short
title.

of section 4,
A.P. Act 20
of 1993,
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1. This Act may he called the Andhra
Pradesh Commission for Backward Classes
{Amandment) Act, 2000,

2. In the Andhra Pradesh CommlSSlon'
for Backward cClasses Actk, 1993, in
gsection 4, to sub=sectlon (1)}, the
following proviso shall © be added,

" namely:-

"Provided that the Government, may
by notification,. and for reasons
specified therein extend the term of
office of the member for a period not
exceeding six months at a time.

_ G. TRINADHA RAO,
Secretary to Government (I/c),
-Legislative Affairs & Justice.
Law Department.
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STATEMEWT OF QBJI&TPS AND REAEONS

According to sub-section (1) of section 4 of the Ar<thra
Pradesh Commission for Backward Classes Act, 1533, every
Member of the Commission shall hold office for a term of
three years from the date he assumes office.

Occasions may arise when 1t becomes necessary for
Government to extend the term of the Members for some more
time in publiec interest. Since section 4 of the said Aet
does not provide for extension of the term, it is decided to |
amend the said sub-section {1} of section 4 enabling the
Government to extend the term of three years ‘of the ¥ember
of the Commission for a period not exceeding six months at z
time.

The Bill seeks to give effect to the above decision.

H. HARASYMIA RAO,
Minister for Backward Clesses
Welfare and Fisheries,
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